o=
: * ~+
. s : i ) |
o _ . a : Lo\ cAmn2
ko IN 1ﬂ!E:GGEETTTUKL.AJDNHHWH?TTUA11VTB'TTUUNUDUUL
NEW DELHI
O.A. No. 2086/93 /
TA No. - ol
DATE OF DECISION gacinds!
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Advocate for the Respondent(s)
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» The Hon’ble Mr.

The Hon'ble Mr. 8. K. Singh, Member (A)
1. Whether Reporters of local papers may be allowed to see the Judgement ?

9. To be referred to the Reporter or not ?

3. Whether their Lordships wish to se¢ the fair copy of the Judgement ?

4.

Whether it needs 10 be circulated t0 other Benches of the Tribunal "

(oRAL) IJUDGEMENT
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Training at Jabal I
al nin t Jdabe as be
balpur has been cancelled due to hi
lled due to his
wilful absenc ; '
| absence from Phase II of the Traini 1
; - he aining he
ie =
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. Nelo with a further direction that the




applicant be sent again to the said Training with
other consequences of seniority, stc, The learned

counsel for the applicant could not convince that

the Central Administrative Tribunal has the jurisdic-

tion over this matter, Section 14 of the Administrative

/

Tribunals Act, 1985 e¢onfers jurisdiction, power and

%
authority on the C,A.T, Sub-clausé‘gf that Ssction l%__
a)

provides that the Central Govt,, by notification apply

with effect from such date as may be specified in the

notification the provisions of Sub-Section (3) (local

or other authority) within the territory of India under

the control of the Central Government and (2) Corporatiens

(or Socisty) ouned or controlled by the Govarnment of
India, not being a local or other authority, or

corporation or society controlled or owned by the

State Government, Sub-clause (a) of sub-clause (iii) b

of the aforesai? Section confers a jurisdiction on the
Tribunal in connection with the affairs of such local

or other authority or corporation, or socisty,

4 There is no notification issued by the Central

Government under sub=section (2) of Section 14 of the-
A, T, Act, 1985, Thé'application, therefore, is not

maint ainable as the C.A.Tu has no jurisdiction over

serbice matters assailed by the anplicant in this case,
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Se The application, therefore, is held to b

to assail I

the matter after withdrawing the application in tha

maintainable with a liberty to the applicant

competent forum, if so advi sed,

The application is
di smissed,
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(8.K. Singh)
Member(A)

(J.P. Sharma)
Member(J)




